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requested to convene a m ee ting of th e 
Departmental Promotion Committee for 
selection of Assistant Engineers for promo-
t ion to the grade of Executi ve Engineer in 
the Centra l P.W.D. 

Opl'ning of Central School at Morwa 
(M.P.) 

can retai n gener:tl pool accommodation in 
his occupation for a period of two mont hs 
and, in the case of leave preparatory to 
retirement or refused leave, for the period 
of leave not exceeding four month.;, on 
payment of licence fee at the norm:.t! rate. 
The Director of Estates can also, in spe-
cial cases, allow f urther retention fc•· a 
period not exceeding six months, on pay-

606. SHRI R r\NABAHADUR SINGH : ment of twice the standard licence fee un-
Will the 1\'linister of E DUCATION , dcr F.R. 45-A o r twice the pooled slan-
SOCL\ L \VELh'. Ri.::: ,\ N D CULTURE be Jard licence fee under r. R. -\"--'\, hicll -
p!eased to state : ever is highe l' . The person, who col!tinucs 

(a) whether in view of the large number 
of employees of NCDC working in Seng· 
rauli coal field (Madhya Pr adesh) , Govern· 
ment propose to open a Central Schoo l n1 
Morwa in Sidhi District of Madhya Pn,. 
desh; and 

(b) if so, when? 

to occ upy accommodation thereafter, is 
treated as <l n unauthorised occupant and is 
requ ired to pay damages at the narket 
rate. 

(b) and (c) The concession 
accordance with the provisions 
in the i\l!otmen t of Governr:J(llt 
(General Pool in Delhi) Rule:;. 

iS 111 

con'ained 
Re~'i;J~nccs 

1963, as 
The DEI'VI y idJ~,lSTC:R IN THE modified from time to time. 

MINISTRY OF EDUCATION AND 
SOCfAL WELfARE AND IN THE 
DEPARTMF'-JT OF CULTURE (Sl-IR! 
D. P. YADA Y) : (a) No such proposal .is 
under consider::Jtion at present. 

(b) Does not ~rise. 

l~ctcntion of Government residence hy 
Covcmment ofticers after retirement 

Supply of mk!!l!lde quantity of Rice to 
Kcrala 

609. SHIU VAYALAR RAVI 
SHR I C. H. MOHI,I\!FD KOYA 

Will the Minister of AGRICuLTURE 
be pleased to state : 

(a) whether Government of Kcr::tla h ::s 
represented before the Central G::J·.,.;rnrlcnt 

607. SfiRl R. BALAKRISHNA Pll.L/\1 : th::t adcq:de (]!i:J ntity of rice <t.t""'} n':\y 
Will the J'viinister of 'YORKS AND HOL'S- be ailotted to that State so !h;,t '· mipimu'n 
ING be pleaocd to state : 

(a) the ma:,imum period upto which a 
Government Officer can retai n Government 
residence after retirement on payment of 
(i) existing rent ; (ii) standard rent · and 
(iii) market rent; 

(b) whether any orders in this behaif 
have been issued; and 

ration of 6 ounces can be asswed to the 
people in the coming lean months; and 

(b) if so, the re:~<.tion of the Centra l 
Government thereto. :·nd the o:::;ntity of 
rice and wheat being allotted to that State 
in the coming three months and its month-
wise break-up? 

THE MlNl STER OF STATE IN THE 
J\1INISTRY OF AGRICULTURE (SHRI 

(c) is 
thereof 

so, whether he would Jay a copy ANN ASAHEB P. SHlNDE) : (a) Yes, Sir. 
on the Table of the House? 

(b) After considering the foo d si tuation 
THE MINISTER OF STATE JN THE in Kerala in consultation with the Chief 

D EPARTMENT OF PARLIAMENTARY M inister of K erala and other State Govern-
AFFAIRS AND JN THE MINISTRY OF rnent representatives, the foodgrain quota 
WORKS AND HOUSING (SHRI OM of Kerala h ave been increased to 72,000 
MEHTA) : (a) An officer, after ret irement, tonnes of rice and 8,000 tonnes of wheat for 



I

January, 1974. For each of the months of Cc) whether Government propose to give 
February and JMaich, 1974, the State hns adequate assistance to the State Govern* 
been allotted 79,000 tonnes of foodgrains mem for the speedy completion of the pro- 
comprising 70.000 tonnes rice. 8,000 tomes jeet ? 
wheat and 1,000 tonnes coarse grains. Sub-
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ject to the overall availabilities ol food- 
grains in the Central Pool, while making 
monthly allotment of foodgrains to the 
States, the requirements of Kerala will be 
kept in view.

Demand of National Students Union 
of India

M0 SHRI VAYAIAR RAVI . Will the 
Minuter of EDUCATION, SOT I \1 WH -

\R F AND CUITURF be pleased to 
state :

(<) whuthci the National Students Union 
of India has submitted a chaitet of do  
ni.<nd« of the students to the Government 
(if I'uha *in<l

(b) if so, what aie the main demands 
of the students and the actions taken by 
GoNetnmuit iheieon?

7HF MINISTER OF FDUC AT ION. 
S()('! Al W F1M RF \ND ( UtTlJRE 
tPROK S. NURII1 HASAN) fa) and (b) : 
No ch-irter of demands has been submitted 
to the Government by the National Stu-
dent Union of India. However, an ‘Edu-
cation Manifesto, has been received and a 
copy of the same is laid on the Table of 
the House \P lun! in Ubxus See No 
LT-6215/74.] Tbe suggestions made in 
the Manifesto tue being examined

Setting up of an Agricultural Farm in 
Trivandrum

611. SHRI VAYALAR RAVI : Will the 
Minister of AGRICULTURE be pleased 
to state :

(a) the progress made in setting up an 
Agricultural faim in Trivandrum District 
of Kerala;

(b) whether there has been any delay in 
the implementation of this scheme and if 
so, the reasons therefor; and

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) to (c) : 
The information is being collected from the 
State Goveinment of Kerala and will be 
placed on the Table of the Sabhu on its 
leceipt.

Allotment of Government Accommodation 
to Teachers and Clerks of Delhi Adminis-

tration

612. SHRI AMBFSH : Will the Mimstei 
of WORKS \ND HOUSING be pleased 
to state *

(.0 the total number of teachers and 
d tiU  in vaiious Government Schools and 
offices at pitsenl in Delhi Admimstialion 
who have been allotted Government 
accommodation ;

(b) the number of teacheis and clerkt. 
out of the above who have been allotted 
accommodation out of turn on medical 
pounds ;

(c) vvhethei s o u k  teacheis^eleiks have 
got allotment on the pioducfion of false 
medical certificates; and

Id) if so, the Government’s proposal to 
enquire about this faU in each case9

THE MINISTER OF STATE IN THE 
DFPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
WORKS AND HOUSING (SHRI- OM 
MEHTA) : fa) 1032

(b) 227
(c) No, Sir.
(d) Does not aiise.

Unauthorised Scheduled caste/tribe occu-
pants of Government land in Delhi

613. SHRI AMBESH : Will the Minister 
of WORKS AND HOUSING be pleased 
to state :




